
123 Indian Capper Corporation M ARCH 
( Taking over etc.) BUI 

M R. SPEAKER : T he question is :

“T h a t leave be granted to in trodu tr 
a Bill further to amend the Contingency 
Fund of India Act, 1950 *’

The motion was adopted.

SH R I K  R. GANF.SII 1 nm oducet 
the Bill.

SIATEMENTT re CONTINGENC Y FU N D  
OF IN D IA  (A M E N D M L N i) O KD IN  \N ( E

1̂ 72

T H E  M IN ISTER  O F STATL IN  N IL  
M IN ISTR Y  O l FINANCE 'SH R I K R 
GANESH) . I beg to la \ on the Table an 
explanatory statement (Hindi and Lnghsh 
versions) giving reason* lor immediate legisla­
tion by the Contingency Fund of India 
(Amendm tnt) O rdinance TJ72, a i icquued 
under rule 71 (1) o f th r  Rules of Procedure
and Conduct o f Business in Ix>k Sahha 
[Placed i« Library. See No L I -'-1565/72 )

INDIAN C O PPER  C O R PO R A T IO N  
(TAKING O V E R  O F M A N A G E M E N l) 

BILL*

T H E  M IN IST E R  O F S’lA T E  IN  I HE 
M IN ISTR Y  O F .VI EEL AND M INES 
(SH RI SHAH NAWAZ KHAN) I beg to 
move for leave to introduce a Bill to proMcle 
for the taking over, in the public interest ol 
the management of the undrt taking ol tin 
Indian Copper Corporation Limited pending 
acquiston of that undertaking

MR. SPEAKER : I'he question is

“ That leavt be grciiitcd to introduce 
a Bill to provide for the taking over, m 
the public interest, of the management of 
the undertaking of the Indian Copper 
Corporation Limited, pending acquisition 
of tha t undertaking."

The motwn was adopted.

SH RI SHAHNAWAZ K HAN : I 
introducet the Bill.

STATEM ENT re. IN D IA N  C O PPER  C O R ­
PO R A TIO N  (TA KIN G  O V ER  O F 

M ANAGEMENT) O RD IN AN CE 
1972

T H E  M IN IST E R  O F  STATE IN  T H E  
M IN ISTR Y  O F S I EEL AND M INES (SH RI 
SHAH NAWAZ KHAN) : On behalf of S im  
M ohan K um aram angalarn, I  beg to lay on the 
Table an explanatory statement (Hindi and 
English \rrsions) gm ng leasons for immediate 
legislation o f the Indian Coppei Corporation 
(Taking o \e r of Management) O rdinance 
1CJ72. as rrqu irrd  undei rult 71 ( I) o f the 
Rules of Proc tdu re  and Conduct of Busmens 
in Lok Sahha [Plated tn Library See No.
i ,r -  ir>t>f’/7u ]

DH.lil CO-OPLRMlVL sOt'ir/IILS 
HILL*

1 HE M IN IS IL K  O t  M A I L  IN 1 HE 
M IM S  IK Y  O F A G R IC U LI I ’RL (SH R I 
ANN \S*\HEB P SH1NDE; * I l>eg to move 
lor lrj\«* to m tiodm e a Bill to lom olidate 
and amt*nd thr law, relating to <o»operati\e 
societies m the Union tem torv  of Delhi

M R SPLAKLR rl he quc siion is

* I hat leave bt granted to introduce 
a Bill to t onuolidate and am tnd  the law 
i r latino to »o-operati\e vwictir* in the 
Union K rntory of Delhi

1 he motion um  adopted

SH RI ANNASAHEB P. SH IND E : I
introduce^ the Bill.
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M A R IN E PR O D U C TS E X PO R T  DEV ELO P­
M E N T  A U T H O R IT Y  BILL— Contd.

•♦ S H R I RAM ACHANDRAN KADAN- 
NAPPALLI (Kasergod) : M r. Speaker, Sir, 
I rite to support the M arine Products Export 
Development Authority Bill. A t fa r as K erala 
is concerned, it is a very welcome measure. 
I believe tha t w ith the im plem entation o f this

t  Introduced with the recommendation of the President.
♦Published in Gazette of India Extraordinary Part I I , Section 2, dated 29.3.72. 
♦ • 'I’he original speech was delivered in M alayalam .


